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Conveyance deed         K24409 

Stamp: 1000/-Rs. No:605 Dated 17.03.2017 

Ravinder Kumar Astam Farosh, Faridkot. 

Vide(Kitee) :2 

Words: 300 Approx.   

This conveyance deed dated 17-03-2017 through M/s FARID COLONISERS, KOTKAPURA ROAD, 

FARIDKOT PHASE 1 By way of Sanjeev Kumar son of Hari Chand and Sukhbir Singh son of Mela Singh 

resident of Faridkot on behalf of partner firm  himself and general power of attorney of remaining 

partner's of firm i.e. Rajan Kumar son of Darsan Lal, Ashok Kumar son of Parkash Singh, Balwinder 

Kumar son of Jawala Prashad , Vipan Kumar son of Krishna Kumar, Bikramjit Singh son of Devinder 

Singh, Paramjit Kaur wife of Pardeep Kumar all R/o Faridkot general power of attorney Through 

general power of attorney Registry Letter No: 490 Dated 21-2-2006 registered at  office of Sub 

Registrar Faridkot is said to be transferor/promoter, Khasra No: 14730/8463/ 19-9, 14731/8464/13-

11, 14734/8467/13-12, 14735/8468/11-7, 8469 min/10-3, 8470min/8, 8458/2min/7-13 Wakya Farid 

Enclave Colony PUDA approved KotKapura Road Farid Kot Phase-1 (hereinafter referred as Party No. 

1) and through the State of Punjab to which the Transferee (hereinafter referred as Party no. 2) and 

these two parties including Administrator is, registered between them. 

That party No. 1, owner and promoter of area 9.837 acres of land for the Jamabandi year 2009-10 

(M/s Farid Colonizers Kot Kapura Road Faridkot Phase-1) and his license No. 1457 dated 13/10/2005.  

That party no. 1  has developed RESIDENTIAL COLONY named as M/s Farid Colonizers Kotkpura Road 

Faridkot Farid Enclave Phase-1 at the above mentioned place as per the terms and conditions of this 

license. In which underground sewerage, water supply, street light, park and other facilities are 

mentioned according to the conditions of the license of the said colony, before the issuance of  

completion certificate of this colony, the open spaces of this colony, would be transferred  in favour 

of  B. D. A. Bathinda. 

That the details of open areas, sewerage, roads, parks and other facilities of this colony are as under-  

ANNEXURE R-1
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Name      Area (in Yards)   Area (in Acres) 

Parks      1922.22 sq.  yards  0.397 acres 

Streets, Footpath and other open area  16363.32 sq. yards  3.381 acres 

Total      18285.54 sq.  yards  3.778 acres 

were requested to be transferred. 

That as per the request of Party No. 1 to the Chief Administration BDA Bathinda, the details of which 

are as under:- 

 

The record of roads, parks and open spaces of Farid Enclave Kotakpura Road Faridkot Phase-1 be 

registered in the records as per the rules. Take over should be done only after receiving the 

development charges take-over be done. As of now, no responsibility is taken for the cost of 

development works of Colony. 

That according to this resolution no approval is given by party no. 2 to incur any kind of expenditure 

on this colony and only is agreed to take the open spaces according to the rules. 

That  it has come to notice after receiving reports of BDA that all the basic facilities in this colony 

have been provided by the party no 1 but maintenance of these basic facilities has to be done by 

party no. 1 till 5 years from the date of issuance of completion  certificate as per condition no. XXIV 

of licence. Even, the ownership of the facilities will be transferred through this deed in the name of 

BDA, but these facilities will remain under the control of Party No. 1 and Party No. 1 will be 

responsible for providing such facilities in smooth way. Party No. 2 shall take over all these facilities 

after the expiry of five years after departmental inspection and if any basic facility is not provided by 

party no. 1 then party no. 1 is bound to provide such facility.  

That all expenses incurred on registration of this Conveyance Deed shall be borne by Party No. 1. 

That this Deed Form APR - License No. 1457 dated 13/10/2005 for developing colony at Kotakpura 

road Faridkot, as per condition no XXIV. Promoter shall transfer Non-saleable open space viz. Roads, 

parks etc. (except for schools, sports stadiums, dispensaries, water supply and sewerage) free of cost 

38350



in favour of the government through B. D. A, if the colony is within the municipal limits. This transfer 

shall be made on the expiry of the license or the issuance of the completion certificate, whichever is 

earlier. Such transfer shall be exempt from stamp duty. The responsibility for maintenance of open 

spaces, parks and roads shall be with the promoter for a period of five years from the date of issue 

of the completion certificate, even if the promoter has transferred the site of the parks, roads or 

open area. 

In the presence of witnesses, both parties signed their respective signatures on date 17.03.2017. 

Sd       Sd 

Sanjeev Mittal and Sukhveer Singh   Witness:-1 Vikramjeet Singh 

Transferor/ Promoter     Namberdar, Faridkot 

Sd 

 

Witness:-2 Krishan Kumar S/o Chiman Lal, Faridkot. 

Sd 

Sandeep Kumar Assistant Town Planner, BDA Bathinda. 

  Sd  
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RE-CONVEYENCE 

 

Today date 17/3/2017   Day Friday  Time 5:17:41 PM  

 

 

Mr. Sukhbir Singh presented the vasika to be registered in this office. 

 

Sd. 

Sub Registrar, Faridkot 

 

Sd. 

Sh. Sukhbir Singh 

 

The text of the will was read to him, who, after listening to the text, 

Understood and accepted.    Out of the total amount of 

Rs: Collected in front of me by cash/cheque/draft. Witness of both the parties no. 1  

 

Bikramjit Singh Numberdar And witness no.2 Krishna Kumar 

 

Identified I know the first witness, who know  to another witness. 

So vasika  should be registered 

 

Date 17/3/2017 

 

Witness        Witness 

1………..sd…………      2………sd………….. 
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First Party       Second Party 

…….sd…….        ……..sd………… 

 

 

 

The said thumb mark and signature have been affixed before me. 

 

17/3/2017 

              ………..sd………. 

Sub Registrar Faridkot 

 

Vasika no. 4141   Zaid book no. 1 

Registered vasika pasted on  

Jild no.      7877   Page no. 9-12 

  

 

………..sd……….      …………..sd……………. 

Sub Registrar Faridkot     Sandeep Kumar 
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Conveyance deed         K244358 

Stamp: 1000/-Rs. No:645 Dated 21.03.2017 

Ravinder Kumar Astam Farosh, Faridkot. 

Vide(Kitee) :2 

Words: 400 Approx.   

This conveyance deed dated 21-03-2017 through M/s FARID COLONISERS, KOTKAPURA ROAD, 

FARIDKOT Through Rakesh Kumar son of Darshan Lal and Pardeep Kumar son of Darshan Lal  

resident  partner firm  himself and general power of attorney of remaining partner's of firm i.e. 

Avinash Rani w/o Parkash Singh, Manju Gupta W/o Sanjeev Kumar, Gursharn Kaur W/o Sukhvir 

Singh, Ajay Grover S/o Balwinder Kumar, Sandeep Garg S/o Baldev Kumar, Harveer Singh S/o Milkha 

Singh, Ranjna W/o Rajesh Kumar R/o Faridkot general power of attorney through general power of 

attorney Registry Letter No:504  Dated 2-3-2006 registered at  office of Sub Registrar Faridkot is said 

to be transferor/promoter, Khasra No: 14728/8461/5-7, 8462/10-13, 14729/8463/4-10, 

14732/8464/2-9, 8465/10-13, 8466/10-13, 14733/8467/2-8, 14736/8468/9-3, Khewat No. 370 

Khatauni no. 630 Agwar Dod and Khasra no. 8469min/10-6, Khewat no: 485 Khautani no. 975 Agwar 

Jabnia and Khasra no 8470Min/12-19 Khewat no. 486 Khautani no. 976 Agwar Jania Jamabandi year 

2009-10 Wakya Farid Enclave Colony PUDA approved Kotkapura Road Faridkot Phase-2 (hereinafter 

referred as Party No. 1) and through the State of Punjab to which the Transferee (hereinafter 

referred as Party no. 2) and these two parties including heir/Administrator, is registered between 

them. 

That party No. 1, owner and promoter of area 9.887 acres of land for the Jamabandi year 2009-10 

(M/s Farid Colonizers Kot Kapura Road Faridkot) and his license No. 1773 dated 10/02/2005.  
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That party no. 1  has developed RESIDENTIAL COLONY named as M/s Farid Colonizers Kotkpura Road 

Faridkot Farid Enclave Phase-2 at the above mentioned place as per the terms and conditions of this 

license. In which underground sewerage, water supply, street light, park and other facilities are 

mentioned according to the conditions of the license of the said colony, before the issuance of  

completion certificate of this colony, the open spaces of this colony, would be transferred  in favour 

of  Bathinda Development Authority (BDA), Bathinda. 

That the details of open areas, sewerage, roads, parks and other facilities of this colony are as under-  

Name      Area (in Yards)   Area (in Acres) 

Parks      3686.63 sq.  yards  0.762 acres 

Roads, Footpath and other open area  14364.79 sq. yards  2.968 acres 

Total      18051.42 sq.  yards  3.73 acres 

were requested to be transferred. 

That as per the request of Party No. 1 to the Chief Administrator, Bathinda Development Authority, 

Bathinda, the details of which are as under:- 

The record of roads, parks and open spaces of Farid Enclave Kotakpura Road Faridkot Phase-2 be 

registered in the records as per the rules. Take over should be done only after receiving the due 

development charges. As of now, no responsibility is taken for the cost of development works of 

Colony. 

That according to this resolution no approval is given by party no. 2 to incur any kind of expenditure 

on this colony and only is agreed to take the open spaces according to the rules. 

That  it has come to notice after receiving reports of Bathinda Development Authority, Bathinda that 

all the basic facilities in this colony have been provided by the party no 1 but maintenance of these 
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basic facilities has to be done by party no. 1 till 5 years from the date of issuance of completion  

certificate as per condition no. XXIV of licence. Even, the ownership of the facilities will be 

transferred through this deed in the name of Bathinda Development Authority, Bathinda but these 

facilities will be remained under the control of Party No. 1 and Party No. 1 will be responsible for 

providing such facilities in smooth way. Party No. 2 shall take over all these facilities after the expiry 

of five years after getting departmental inspection done and in the absence of any basic facility party 

no. 1 is bound to provide such facility.  

That all expenses incurred on registration of this Conveyance Deed shall be borne by Party No. 1. 

That this Deed Form APR - License No. 1773 dated 10/02/2005 for developing colony at Kotakpura 

road Faridkot, as per condition no XXIV. Promoter shall transfer non-saleable open space viz. roads, 

parks etc. (except for schools, sports stadium, dispensaries, water supply and sewerage) free of cost 

in favour of the government through Bathinda Development Authority, Bathinda. This transfer shall 

be made on the expiry of the license or the issuance of the completion certificate, whichever is 

earlier. Such transfer shall be exempt from stamp duty. The responsibility for maintenance of open 

spaces, parks and roads shall be lie with the promoter for a period of five years from the date of 

issuance of the completion certificate, even if the promoter has transferred the site of the parks, 

roads or open area. 

In the presence of witnesses, both parties signed their respective signatures on date21.03.2017. 

Sd       Sd 

Rakesh Kumar and Pardeep Kumar   Witness:-1 Vikramjeet Singh 

Transferor/ Promoter     Namberdar, Faridkot 

Sd 

Witness:-2 Krishan Kumar S/o Chiman Lal, Faridkot. 

Sd 

Ramesh Kumar, SDO.  

  Sd 
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RE-CONVEYENCE 

 

Today date 21/3/2017   Day Tuesday  Time 3:56:26 PM  

 

 

Sh. Rakesh Kumar presented the vasika to be registered in this office. 

 

Sd. 
Sub Registrar, Faridkot 

 

Sd. 

Sh. Rakesh Kumar 

 

The text of the will was read to him, who, after listening to the text, 
Understood and accepted.    Out of the total amount of 
Rs: Collected in front of me by cash/cheque/draft. Witness of both the parties no. 1  

 

Bikramjit Singh Numberdar And witness no.2 Krishna Kumar 

 

Identified I know the first witness, who know  to another witness. 

So vasika  should be registered 

 

Date 21/3/2017 

 

Witness        Witness 

1………..sd…………      2………sd………….. 

  

First Party       Second Party 

…….sd…….        ……..sd………… 

 

 

 

The said thumb mark and signature have been affixed before me. 

 

21/3/2017 

              ………..sd………. 

Sub Registrar Faridkot 

 

Vasika no. 4174  Zaid book no. 1 

Registered vasika pasted on  

Jild no.      0  Page no. 0 

  

 

………..sd……….      …………..sd……………. 

Sub Registrar Faridkot     Ramesh Kumar SDO 
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BATHINDA DEVELOPMENT AUTHORITY, BATHINDA 
BDA COMPLEX, BHAAGU ROAD, BATHINDA (151001) 

(I.S.O 9001-2008 REGISTERED) 

OFFICE ORDER 
Letter No: M.P/BDA/BATHINDA/2017  DATED: 

COMPLETION CERTIFICATE 

The document dated 13th July 2005, issued by the Competent Authority Zilla Nagar Yojankar, Faridkot, 
pertains to the development of a 9.837-acre residential colony named Farid Enclave-1, located on 
Kotakpura Road, Faridkot. The notification indicates 1307-DTP (F) C.L-1 that by 9th September 2005, 
the development work in the colony, including roads, parks, and water works, had been completed based 
on received reports. Following this, the open spaces and infrastructure of the colony were officially 
transferred to the Bathinda Development Authority on 17th March 2017, as referenced by Wasika number 
4141. 

It is the responsibility of the Promoter:- 
     In case of colony to obtain completion certificate from the competent authority to be 

effect that the development works have been completed in all respects as per terms and condition of the 
license granted to him under Section- 5 in accordance to the conditions given below:- 

1. In case during the audit if there are any arrears on payment towards the promoter, He will be
prohibited to pay them.

2. The Punjab Regional Town Planning and Development Act 1995 shall not be infringed.
3. Section (143) of the Punjab Regional Town Planning and Development Act, 1995 shall not be

contravened.
4. The terms of the agreement shall be strictly followed.
5. The promoter shall be responsible for maintaining the open spaces of the colony for a period of five

years from the date of issue of this letter.
6. If the promoter violates the provision/ condition under the Punjab Apartment and Property Regulation

Act,1995 , the completion certificate issued shall be deemed void.

Competent Authority 
BDA, BATHINDA 

Registration No. M.P./BDA/Bathinda/2017/ 2358-61                                                   DATED: 28/04/2017 

A copy of the above is forwarded to the following for information and further action:- 
1. Additional Chief Administrator, BDA Bathinda.
2. Superintending Engineer, BDA Bathinda.
3. District Town Planner, Faridkot.
4. Mess: Farid Colonizer, Farid Enclave, Faridkot

COMPETENT AUTHORITY 
BDA, BATHINDA 

ANNEXURE R-4
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BATHINDA DEVELOPMENT AUTHORITY, BATHINDA 

 

SUBJECT: P.H.Field Report regarding Farid Enclave Colony Fdk (OA 

665 of 2023 in Hon. NGT) [as per field visit dated 05.12.2024] 

 

1. Farid enclave colony consist of PH1 & PH2 which do not have 

any bifurcation on site.  

2. STP is installed in PH-1 of the colony as per site & the 

approved layout plan.  

3. STP on site is not running due to the non-availability of power 

connection on site. 

4. The work of laying pipeline for discharge of treated water of 

STP into parks has been completed as per the promoter & the 

outlets for the same can be seen in the parks (Photo 

Attached) 

5. Sewage of the colony has been collected in an underground 

tank at the site of STP, which is then pumped into a land (with 

plantation on land) which 1000-1200 ft. away from the colony 

and the aforesaid land has been taken on lease by the 

promoter. (Copy of deed attached) 

6. There are many establishments between Farid Enclave Colony 

and the langeana drain and an outlet is visible in the drain, but 

it cannot be ascertained to which establishment that outlet has 

been connected. Report regarding the same should be obtained 

from the drainage deptt. concerned. 

7. The sewer of shahi haveli is connected with the sewer of colony 

as it is a part of approved layout of colony (PH-II). 

ANNEXURE R-5
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Public notice 

 It is hereby informed to all the general public that a development plan has 

been issued for the development of a residential colony named Farid Enclave 

Phase 2 (9.88 acres). 1773-DTP(F)CLA was issued on 10.12.2005. Now the 

company/firm/promoter has submitted a request to convert the school site in 

the approved layout of the colony into a community club , which is under 

consideration of this office. This office is hereby informed that if any person 

has any objections, they should file them in this office within 30 days from the 

date of publication of the notice. No objections received after the specified 

date will be entertained. 

  

ANNEXURE R-9
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Public notice 

It is hereby informed to all the general public that License No. 1773-DTP (F)CL-

1 was issued on 10.12.2005 for development of residential colony named Farid 

Enclave Phase 2 (9.88 acres). Now the company/firm/promoter has submitted 

a counter-request to this office regarding conversion of the school site in the 

approved layout in the colony into a community club, which is under 

consideration of this office. Through this public notice, the general public is 

informed that if anyone has any objection in this regard, then it should be filed 

in this office within 30 days from the date of publication of the public notice. 

No objections received after the specified date will be entertained. 

 

ANNEXURE R-9
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authority has granted approval as regards
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2 The applicant shall be bound to use the

building only after getting approved

building plan from the department

3 The applicant shall be bound to use the

club site for the club purposes of the

colony residents only

4 If any court case should be filed in future

pertaining to the above then the applicant

shall solely be responsible for the same

5 Neither the site can be transferred nor it

can be sold

Ankur Randhawa
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3
6 The site can be used only for public

purposes

7 If the abovementioned terms and conditions

should be violated in future then there

shall be an authority with the BDA that

it can reject alteration made in the lay

out without any notice

8 If the site shall be used for some other

purpose other than the purpose prescribed

for the same then there shall be an

authority with the BDA that it can

receive possession of the site and can also

punish as per PAPRA Act

9 For fulfilling the above mentioned motive

in future the authority can also impose

any other condition

Encl Revised LayOut

Sd Additional Chief Administrator

BDA Bathinda

Certified to be True Translated Copy

lwfilt
Advocate

Ankur Randhawa
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IN THE HIGH COURT OF PUNJAB ampHARYANA AT CHANDIGARH

cw1gtNo 33 of2024

MEMO OF PARTIES

1 FaridEnclavewelfaresocietythroughits PresidentNirmal SinghChahalaged

about55 years So DayaSinghRo House no62 Farid enclaveFaridkot

Rural FaridkotPunjab151203AadharNo 2431 8842 6849 Mobile no

9988300304

Petitioner

Versus

1 State of PunjabthroughAdditional Secretaryof Housingand Urban

DevelopmentCwll

2 Chief AdministratorPUDA PUDA BhavanSector62 Mohali SAS Nagar

Punjab

3 Chief AdministratorBathinda AuthorityBlA Roomno 102

Firstoor PUDA BhavanSector62Mohali SAS NagarPunjab

4 Additional Chief AdministratorBathinda AuthorityBDA

Roomno 201 PUDABDA ComplexBhaguroadPhase1Bathinda

5 DeputyCommissionerFaridkot

6 DistrictTown PlannerDTP Zila ParishadComplexFirst lloor Faridkot

7 AdditionalDeputyCommissionerFaridkot

8 EnvironmentEngineerPunjabPollutionControlBoardBathinda

Ankur Randhawa
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7
9 SanjeevKurnar So Hari Chand Ms Farid Colonizcr Road

FaridkotR0 KamlaStreetLine BazarFaridkot

10 PardeepKumar Lucky Kataria So Sh Darshan Lal C0 Baba Farid

ColonizerBabaFarid EnclaveKotakpuraRoad FaridkotRo HouseNo 220

AdarshNagarOld CanttRoadFaridkot

11 Aarsh SacharSo Not known Shahi Haveli llotel Baba Farid Enclave

KotakpuraRoadFaridkot

12 AnjuSacharWo AarshSacharShahiHaveli HotelBabaFaridEnclave

KotakpuraRoadFaridkot

Respondents

Chandigarh
Dated 19022024

ONKA INGH BATALVI LI
P6351995

W
JEET

SINGH BATALVI HRlRl3El SINGII SANDHU
Pl1230560 Plltl36402022 116802022

Advocates
CounselforthePetitioner

Ankur Randhawa
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0
Civil Writ Petition under Articles

226227 of the Constitution of India

for issuance of a writ in the nature

of Mandamus for directing official

respondents to take action against

private respondent no 9 to 12 who

have illegally converted school

building into commercial hotel shahi

Haveli have also done illegal

encroachment of common area of

colony ie Religious Building Plot

no 101 Toilet near SCO No 24

Converted Street into Kitchen of

Hotel Shahi Haveli Behind Sco nol9

24 Encroached upon land of water

Tank and have built residential

quarter of their caretakerand have

sold the land left for STP which is

violation of approved plan and

Mapand to direct official

respondents to remove illegal

encroachment done by private

Ankur Randhawa
2024.03.02 16:15
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respondents which are causing great

hardships to petitioner

Further operation of illegal hotel

converted on school building be

stayed till the pendency of this

writ petition

Any other suitable writ order or

direction as this Honble Court may

deem fit and proper in the facts and

circumstances of the present case be

issued

RESPECTFULLY SHOWETH

1 That the petitioners are resident of

state of Punjab and thus being citizen of India

are entitled to invoke extraordinary writ

jurisdiction of this Honble Court by filing the

present writ petition under Articles 226227 of

the Constitution of India

2 That the colony residents of Farid

Enclave Phase 1 amp2 formed a resident welfare

Ankur Randhawa
2024.03.02 16:15
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PHHC, CHANDIGARH

76388



L
association named Farid enclave welfare society

to manage the colony and got registered from

general manager district industries according to

the instructions and regulation of Punjab

government Copy of registration certificate

dated 07102022 is annexed herewith as
Annexure

P1

3 That as per the instructions rules of

PUDA and approved MAP in the Farid enclave

kotakpura Rd Faridkot the land left for the

nursery school was given to the society named

Shri Balaji education society on
lease for 99

years dated 14052012 from 14052111 as
per the

terms of this lease a building was
constructed

here and a play way school named Bachpan was

running During COVID times the said school
was

closed

Ankur Randhawa
2024.03.02 16:15
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J
4 That Private respondent no9 and 10 who

are colonizer moved an Alleged application to
obtain permission to convert Bachpan school into

a club Copy of permission vide letter dated

25042023 is annexed herewith as
Annexure P2

That petitioner also got to know private

respondent formed other resident welfare society

named as Farid enclave resident welfare society

which does not include the residents of the

colony and is neither registered as
resident

welfare association in the records of BDA

Bathinda Thereafter petitioner society has sent

various letters and representation to official

respondents for cancelling the wrongful

permission annexure P2 it was also requested

to remove the illegal encroachments made by the

persons in the colony Copy of representation

dated 14052023 is annexed herewith as
Annexure

P3 It is pertinent to mention here that the
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respondent BDA Bathinda issued directions to

stop the ongoing construction work to convert

school into club vide letter dated 19052023

Copy of letter directions dated 19052023 is

annexed herewith as Annexure P4

6 That even after the directions Annexure

P4 construction of converting school into club

was not stopped Petitioners also informed about

said violation of directions by giving

representation dated 22052023 with photographs

Copy of representation dated 22052023 is

annexed herewith as Annexure P5 Despite

submitting representation to official respondents

no action was taken against said violation of

directions Due to inaction of official

respondents private respondent has completed

construction of the club and has named it as his

commercial hotel Shahi Haveli club illegally

against the approved plan Even according to the
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permission letter given by official respondents

Annexure P2 the said club was to be used only

by the residents of the colony but the said hotel

is made for public use and is used commercially

and is booked for outsiders which is causing

great nuisance to petitioner As loud music is

played during night hours and cars
are parked in

front of main gate of enclave which causes great

inconvenience to residents

7 That even as per the approved plan and

map of colony there was the place for religious

building at plot no101 parking and park in

front of SCO no19 to 24 and service lane between

plot no 101 and behind SCO nol9 to 24 when

plots were sold to the residents but which has

now been encroached by private respondents and is

causing great inconvenience to petitioner Copy

of approved Map of colony is annexed herewith as

Annexure P6
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8 That even as

per no objection

certificate issued by Punjab Pollution Control

Board to respondent colonizer there should be 7

kanal land each in phase 1 and phase 2 ie total

14 Kanals of Land for plantation development of

green belt and STP but there is no land present

for STP and plantation and no
sewerage treatment

machinery is present as per map and NOC which is

illegally sold by colonizer Copy of NOC dated

23082010 issued by Punjab pollution control

board is annexed herewith as Annexure P7 colly

That all these acts of private respondents are

causing problems to petitioner as basic sewage

facility is not available to them because of

respondents Petitioner also submitted the

representation to respondent BDA Bathinda

regarding 15 problems faced by colony residents
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on 24052023 Copy of representation dated

24052023 is annexed herewith as Annexure P8

9 That thereafter respondent no4 visited

the spot The action report was
sent to

petitioner Copy of action report dated

06062023 is annexed herewith as Annexure P9

As per action report official respondent asked

respondent no6 to send a detailed report for

solving point no1 of representation Dated

24052023 Annexure P8 and made 6member

committee including 3 nembers of society and 3

members who encroached various places in colony

to solve problems listed from point no2 to 15

Annexure P8 Petitioner raised objection to

this committee by giving representation dated

09062023 Copy of Objection representation

dated 09062023 is annexed herewith as
Annexure

P10 Every time when petitioner approached
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official respondents the matter was delayed on

pretext of seeking reports from different

officials Therefore despite passage of time not

even single issue faced by petitioner is solved

Petitioners also sought information from

official respondent no3 and respondent no6under

the RTI actto provide the copy of application

and other documents in which request was
made to

convert colony school into a club That as
per

information received from both the respondents it

is pertinent to mention here that they have not

received any request letter in the regard of

converting school into club Copy of information

received under RTI dated 14062023 and

23062023 is annexed herewith as Annexure P11

colly

10 That petitioner also submitted

representation dated 30062023 to official
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respondent Deputy Commissioner Faridkot Copy of

representation dated 30062023 is annexed

herewith as Annexure P12 Petitioner also sent

representation to official respondents dated

24072023 and 19102023 Copy of representation

dated 24072023 and 19102023 is annexed

herewith Annexure P13 and P14 That even

respondent no5 has also issued notice Us 39i

of Punjab Apartment and Property Regulation Act

1995 against private respondent no 9 and 10 but

still no action isa taken against them Copy of

notice dated 31072023 is annexed herewith as

Annexure P15 In this notice Respondent no5

have admitted that club site building approval

plan have not been obtained which clearly means

it is illegal encroachment

11 That private respondents were issued

completion certificate by BDA Bathinda dated
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28042017 and 27072017 for phase 1 and 2 Copy

of Completion certificate dated 28042017 and

27072017 is annexed herewith as Annexure P16

colly That even at time of issuing this

certificate development work of the colony was

incomplete Despite repeated requests to the

official respondents and private respondents to

complete the work no action has been taken and

petitioner and other residents are forced to face

hardships Even the grace period of 5
years is

completed and all the common areas have been

transferred to BDA Bathinda Therefore

converting school into club which is common area

of colony is illegal

12 That Vide letter dated 12092023 by

respondent no3 it is admitted that school is

illegally converted into commercial hotel and

plot no101102 and 103 are residential which are

Ankur Randhawa
2024.03.02 16:15
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC, CHANDIGARH

85 397



2
being used commercially Copy of letter dated

12092023 is annexed herewith as Annexure P17

13 That petitioner also sent detailed legal

notice on 31102023 to respondents but no
reply

is given to petitioner regarding same
Copy of

legal notice dated 31102023 is annexed herewith

as Annexure P18

14 That it is pertinent to mention here

that respondent no3 vide letter dated 02022024

have admitted the following points

i That parking space in front of SCO no19 to 24

have been illegally encroached

ii That there is service lane in between SCO
no

1924 and plot no 101 as
per approved plan and

map Which is now being used as kitchen and gate

is installed which is encroached
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iii That residential plot no 101102103 is

being used as commercially by extending kitchen

of commercial hotel

iv That STP site is locked and is in depilated

condition and is not in working condition

Sewerage untreated water is over flowing in plot

front of STP site

v That Road condition in colony is bad

vi That no road gully is constructed and

recharging well

vii That there are no tow walls installed around

the roads in colony

Copy of letter dated 02012024 is annexed

herewith as Annexure P19 Despite admitting the

illegalities done by private respondents no

action is taken by official respondents

15 That all above illegalities and

encroachments done by private respondents is

Ankur Randhawa
2024.03.02 16:15
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC, CHANDIGARH

87 399



X3
causing harassment and mental agony to

petitioner Even illegal Hotel made by private

respondent noll and 12 is operational every

night hotel is booked for functions and Loud
DJ

is played which is causing nuisance to petitioner

and other residents of colony

16 That the petitioner raises the following

substantial questions of law

i Whether action of official respondents

for not taking appropriate legal action

against the private respondents is

illegal and smells their active

connivance with private respondent in

their irregularities and illegalities

ii Whether action of Private respondent

doing illegal encroachment of common

area of colony is violating

constitutional rights of petitioner
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iii Whether issuance of NOC and clearance

certificate by not verifying the actual

situation by official respondent is

illegal

17 That the petitioner has no other remedy

of appealrevision except to approach this

Honble Court by filling the present petition

under Article 226227 of the Constitution of

India

18 That the petitioner has not filed any

other similar writ petition either in this

Honble Court or in the Honble Supreme Court of

India or in any other Court

On the facts stated and submissions made above

and others to be made later it is respectfully

prayed that this Honble Court may be pleased to

i writ in the nature of Mandamus for directing

official respondents to take action against

private respondent no 9 to 12 who have illegally

converted school building into commercial hotel
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shahi Haveli have also done illegal encroachment

of common area of colony ie Religious Building

Plot no 101 Toilet near SCO No 24 Converted

Street into Kitchen of Hotel Shahi Haveli Behind

Sco no1924 Encroached upon land of water Tank

and have built residential quarter of their

caretaker and have sold the land left for STP

which is violation of approved plan and Map and

to direct official respondents to remove illegal

encroachment done by private respondents which

are causing great hardships to petitioner

ii Issue a writ in nature of mandamus for

directing official respondents to remove illegal

encroachment done by private respondents

Shed and toilets in front of SCO no 19 to 24

Encroachment of service lane in front of SCO no

19 to 24 and plot no101

Encroachment from plot no 101 102 and 103
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Encroachment from area of water works which is

illegally converted into residential quarters

iiiIssue a writ in nature of mandamus for

directing official respondent to repair roads

of colony

iv Issue a writ in nature of mandamus for

directing official respondents to stop

operation of illegal hotel converted by

private respondents

V filing of the certifiedtyped copies of

Annexure attached with writ petition may

kindly be dispensed with

vi Service of advance notice of the writ

petition on the respondents may kindly be

dispensed with
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viiCosts of the petition be awarded in favour of

the petitioner and against the respondents

Ayw
Chandigarh Petitioner WDated

19022024 gmw

Thro ounsel

ONKAR BATALVI Mjlmwu P6351995

DAMANJEETSINGH BATALVI HARPREETSINGHSANDHU
PH230560 PH36402022 P16802022

Advocates
CounselforthePetitioner

VERIFICATION

Verified that the contents of paras 1 to 1 of

the writ petition are true and correct to my

knowledge and is believed to be correct as per advice

of the counsel being the legal submissions No part

of it is false or misstated and nothing relevant has

been kept concealed therefrom

Chandigarh j1A j7
L

Dated 19022024 5J
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